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( By Hon'bJle Mr. Ju stice  U .C . Srivastava, VC)

j ' One Chhotey L a i  was the post iman of the post

o ff ic e  of Lakhim pur.r He was placed  under suspension

1
and in h is  p lace , the applicant was given provisional 

I  appointnfient with the stipulation  that whenever, Chhotey

L a i  cones back the appointment w ill autooiatically 

come to an end. The applicant was allowed to work 

from 1 3 .1 .1 9 8 8  to 6 ,8 ,1 9 8 8 .  The said  Chhotey Lai died 

on 2 6 .2 .  1992. The ap p lican t 's  case is  that as he has 

worked in the p la c e .o f  Chhotey L a i  and the post is 

vacant, he should be appointed*,'^he appointment5 are 

regulated in accordance with rules framed in this  

b eh alf . Obviously, the applicant has.vjorked for few 

months in place of Chhotey L a i ,  his  case can be 

considered, in case otherwise e l ig ib le . Accordingly, 

with the direction  that i f  the applicant is  otherwise 

e l ig ib le , h is  case may also be considered for appointmen 

-t as postman in place of Chhotey La i alongwith the 

case of others. With these observations, the
4>

aoplication is disposed of f in a lly . No order as to

r
cost.

LuCknow Dusted: 1 8 .1 1 .1 9 9 2 . 

(RKA)


